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1.  Aforesaid appeals by assessee for Assessment Years (AYSs)

2018-19 & 2019-20 arises out of separate orders of learned

Commissioner of Income Tax (Appeals), National Faceless Appeal
Centre (NFAC), Delhi [CIT(A)] dated 07-12-2021 in the matter of

intimations issued by Centralized Processing Center, Bengaluru

making addition of late payment of employees’ contribution to ESI / PF

by the assessee which has been reported by Tax Auditor.
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2. At the time of hearing, none appeared for assessee. The Ld. Sr.
DR submitted that this issue is now covered against the assessee by
the recent decision of Hon’ble Supreme Court in bunch of appeals
titted as Checkmate Services P. Ltd. Vs CIT (Civil Appeal No.2833
of 2016 dated 12.10.2022). Having considered the same, the appeals
are disposed-off as under.
3. For AY 2018-19, Centralized Processing Center (CPC) processed
assessee’s return of income u/s 143(1) and made disallowance u/s
36(1)(va) for late payment of employees’ contribution to ESI/ PF by the
assessee which has been reported by Tax Auditor. The Ld. CIT(A)
confirmed the same against which the assessee is in further appeal
before us. Similar additions were made in AY 2019-20 which were also
confirmed by Ld. CIT(A) on similar lines.
4. We find that this issue is now settled in revenue’s favor by the
cited decision of Hon'ble Supreme Court and therefore, the
disallowance, in both the years, stand confirmed.
5. Inthe result, both the appeals stand dismissed.

Order pronounced on 30" November, 2022.
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